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copies of this order, No costs.

Send copies of this oxder alony with copies of
the OAs to Respondents and free copies of this order be

handed over to the learned counsel of both the sides.k
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ORDER DALED 19-12-.200 3. ™ &y,

Heard ML.R,.C, Rath,peamed Standing Csunsel
for the Railways and ML.N,R,Reutray,leactned Ceunsel
feor the Appbtcant #n M A,Ne.861/2093;im which @ prayer
has seen made vy the Respendencs te grant them further
three menths timet® complete the exercise for grant
ef gratuity under the Gratuity Act, 1972 fer the ‘P@sSt
% casual laseurer sérvice of the aéilways-aervmt.
They have alse giventhe reasems feor which they require
time te prepare the claims.Having regard te the
suemissiens made By the rRespendents,we allew them time
of three menths frem 23.19.2003 feor implementing the

erders M, A, is accerdingly dispesed of,Cepy of this

ordecs oe given Ce learned ceunsel feor eeth sides.
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